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CENTRAL 1NINISTRAT IVE TRIbUNAL 

CALCUTTA tJENQ-I 

No CPC 71 of 99 
(OA 193 of 96) 	 0ate of order . 15.6.2 

Present 	H.On'ble 19r.Justice G.L'.Cupta, Vice—Chairman 

Hon 'ble fir. B.P.Singh, Administrative Ilember 

GORA CHAND GHPRAFII 

Vs 

UNION OF INDIA & ORS. 

For the applicant : 

For the respondents: rls.5.Bane.rjee, counsel 

0 R 0 ER 

None appears for the applicant. tls.S.Banerjee,]ir ounsel 

appears ror the respondents. 

11 •  Bnerjee states that the respondents have'cbmplied 

with the order of the Trib.jnal passed in OR 193 of 96,dated 18.11.98 

In support of that a supplementary affidavit of Ratan  Rj Bh5nd5ri 

has been filed. 

Having gone through the contents or the affidavit, w 

find that there remains no case  of contempt. The CPC stands dimissed. 
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